® IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH - I, CHENNAI

CP(IB)/213(CHE)/2022
(Filed under Sec. 59(7) of the Insolvency and Bankruptcy Code, 2016)

In the matter of Inspirit IOT Technologies India Private Limited

Ananthachari Mahesh,
Liquidator of Inspirit IOT Technologies India Private Limited
(Under Voluntary Liquidation)
No.1, V.G.Nair Street, Devaraja Nagar,
Saligramam, Chennai — 600 093
... Liquidator / Applicant

Present:

For Applicant : R.Anuradha, PCS

CORAM:

Justice RAMALINGAM SUDHAKAR, PRESIDENT
SAMEER KAKAR, MEMBER (TECHNICAL)

Order Pronounced on 15™ March 2023

ORDER

Per: SAMEER KAKAR, MEMBER (TECHNICAL)
This is a Company Application filed by the Liquidator in relation
to the voluntary liquidation of Inspirit IOT Technologies India Private
Limited with CIN: U72900TN2018FTC124413, under Section 59(7) of the

Insolvency and Bankruptcy Code, 2016 (hereinafter referred to as “IBC,

2016”), seeking dissolution of the Company.
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2. The Applicant Company was incorporated on 06.09.2018 under
the provisions of the Companies Act, 2013. The main object of the
Company is to carry on in India and abroad the business of providing
hardware accelerator solutions coupled with an advanced high-level
synthesis and machine-learning optimization toolkit to enable smart
Internet Of Things (IoT) applications and providing complete design of
software solutions, new technologies, Artificial Intelligence & internet
driven software products and services for mechanical, multimedia,
telecommunications, networking and computer industry etc. The details
of the main objects are set out in the Memorandum of Association which

is filed along with the typed set.

3. It is stated in the Petition that the Company has stopped its
commercial operations on 31.08.2021 and has sold all its assets. Hence,
a Board meeting was held on 28.02.2022 to consider winding up and
voluntary liquidation of the Company as per the provisions contained
under Section 59 of the Insolvency and Bankruptcy Code, 2016, wherein
a Resolution was passed to conduct the Extraordinary General Body

Meeting on 07.04.2022.

4. In the Extraordinary General Meeting of the Shareholders of the

W / Company which took place on 07.04.2022 it was unanimously resolved
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to appoint the Applicant herein to act as a liquidator for conducting
voluntary liquidation process in relation to the Company under Section

59 of IBC, 2016.

5. It was submitted that the Applicant herein has conducted the
Voluntary Liquidation process in respect of the Company in Liquidator
in accordance with the IBBI (Voluntary Liquidation Process)
Regulations, 2017. The details of the relevant compliances as mandated
under Section 59 of the IBC, 2016 read with the IBBI (Voluntary

Liquidation Process) Regulations, 2017 are listed hereunder:-

S. COMPLIANCE AVERMENTS PAGE NO. IN THE
NO APPLICATION
Board  Meeting  approving | Filed as a separate
voluntary liquidation and notice | Typeset at Page

1 Sec. 59 (3) for  Extraordinary  general| Nos.1to2 Vide
meeting dated 07.04.2022 S.R.No.1030 dated
03.03.2023.

Audited Financial statements for
2 Sec. 59 (3) the years 2021-22 and 2020-21. 74-117

Sec 59 (3) (<) EGM dated 07.04.2022 approving

3 And Reg3 (1) (0) the voluntary liquidation 127-136
Declaration of solvency filed
4 Section 59 (4) | with ROC in Form GNL-2 dated 70-73
and Reg 3 (2) 11.04.2022.
Special Resolution for voluntary
. liquidation passed by
5 Seac;:15)111{39 :())4) shareholders in EGM vide Form 119-121
5 MGT-14 dated 10.04.2022.
Form A Public Announcement in
6 Regulation 14 | Trinity Mirror (English) and 137-140
/ Makkal Kural (Tamil) dated
LLﬁ
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09.04.2022 and IBBI website
dated 10.04.2022.
Filed as a separate
Intimation to the IT Department Typeset at Page
;| Section178of IT | M F2 8 on dquteq | No- 3, Vide
AchT9B1 |4 am0dy S.R.N0.1030 dated
o 03.03.2023.
Date of filing of preliminary
8 Reg 9 report dated 21.05.2022 142 -143
Closure of Liquidation Bank
Account of RBL Bank dated
? Reg 34 22.09.2022 1
Filing Final report dated
10 Reg 38 09.07 2022 145-146
Final report in GNL-2 filed with
11 Reg 38 the ROC 158 -161
Submission of Final Report to
12 Reg 38 IBBI 162
Form-H — Compliance certificate
13 Reg 38 dated 09.07.2022 147 -153

6.

It was submitted by the Learned Counsel for the Applicant has

the Liquidator has not received any claims during the process of

liquidation. Further, it was submitted that after making various

payments including liquidation costs as per the provisions of Section

53(1) of IBC, 2016, the Liquidator has distributed the funds among the

shareholders as detailed below:
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Recelpts and Paymentis For the period from 07-04-2022 1o 05-07-2022

Date Received from/ Paid to Nature of Receipts/ Poyments Tote | Amount (Re) |
07 04,2022 | Brought forward bolonce T 24,83,212.10
of cash and Bank bolonces
Recelpte -
A |[24Asa2i0|

Paymenis
11.04,2022 | Sarovena Kannon P Public announcement cost 14,400.00
| 57.06.2022 | Ananthachoti Mohesh Uquidator's Fea Y,08,000.00
27082022 | ONK & Anodiates LLP Uquidation Audit fae 23,600.00
7736.2022 GRNK ond Associates MCA statutery feos for liquidotion 5,000.00
27.06.2022 | GRNK and Auoclates Professional  fees for  NCUT 27000.00

v oppecronce
77.06.2022 ' TDS for donestic payments 12,500.00
27.06.2022 TDS for Overscts poyments 4,58,508.00
28.06.2022 DS Balonce for oversens paymaents 18,340.00
26.06.2022 | EPF, Ambottur Cioim _ for  EPF  department, 150.00
Ambatiur

29.06.2022 | Swothl Gurumanl Shoreholder tettlement 2300
05.07.2022 | tnsplelt 10T, US Sharenolder senllement 16,14,258.92

' W i Bonran™ £UA Bl @105 bl Al £ 880 Ahirgne haord (Thigont Tl e T 0t od adar A ADMADEOS
[05.07.2022 | Ramaker Bonk Umited Bank charges 1owards international 143218
romirtonce

B | 24,83,212.10
05.07.2022 | Batance of Cash ond Bank oo (A-B} z
Balances

For C N K and Assoclates LLP
Chartered Accountants
FRN: 01019561W / W-1000

Partnaer

Mambership No: 2120735
Placer Chennal

Date: 12.07.2022

UDIN: 2221 207 SAMRFSNA343
Ret{Cort/CHN/JO33/22-23
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7. Thus, on examining the submissions made by the Learned
Counsel for the Applicant and after perusing the documents annexed to
the Application it appears that the affairs of the Company have been
completely wound up and the assets of the Applicant Company have
been completely liquidated and as such the Applicant Company
deserves to be dissolved. Accordingly, in exercise of the powers
conferred under Section 59(8) of IBC, 2016, we hereby order the
dissolution of Inspirit IOT Technologies India Private Limited and the
Applicant Company shall stand dissolved from the date of this order.

Accordingly, the Company Petition stands allowed.

8. The Registry and the Liquidator are directed to serve a copy of this
order upon the Registrar of Companies, Chennai, and also to IBBI,

within 14 days from the date of this Order.

SAMEER KAKAR Justice RAMALINGAM SUDHAKAR
MEMBER (TECHNICAL) PRESIDENT

Sriram Ananth. V
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